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Son of the Applicant who was appointed

Helper at Chandipur 1. TR. expired on 27.07.06. Since,

he was un-married his mother has claimed. pensionary

-and rehabilitation benefits by filing representation under
Annexure- 5 & 6 in this Oniginal \p'p}icatim‘;.

Ld. Counsel on behalf of the Petitioner
-
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Sé&ig%&%}jhﬁt the Respondents No.1 & 2

be directed to dispose of the pending representations.
We find that one representation was filed on 09.08.06
other one was filed on 20.08.06. the

\ and Sinice,

representations are pending with Respondents No.l & 2,

without expressing any opinion on the merit of the casc,
the O.A. is disposed of as the Respondents are to take a
view on the representations which are pending with them
Ld.

Counsel for the Respondent(s) has no objection to this.

within sixty days of the receipt of this order.

~Send copies of this order along with O.A. to
the Respondents and free copies of this order be given to
Ld. Counsels for both the parties.
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